
IN THE CtNlHAi- Ai)MINl3TRMTIU£ TRIBUNAL
principal bench ; nej delhi

u.A.1864 of iyy3

Dated Neu Delhi, the 8th April,l994

Hon'ble Shri S. N. Dhoundiy al, Member

Respandents

Shri Dp Pp Bansal(D#1pO.)
S/o Shri Rp K, Bansal
Raom Nap203B
Eastern Court
NEC DELHI ••• Applicant

By Advocate: Ms Rita Kumar

UEH SUS

1. Union of India,through
Secret ary,
Department of Telecommunication,
Sanchar Bhauan,
Parliament Street,
NEC DELHI

2, Mahanagar Telephone Nigam Ltd.,
Through Chief General Manager,
Khurshid Lai Bhauan,
New DELHI p.p Respondents

By Advocate: None present.

U H PER

(Ural)

Hon'ble Shri Bp N. Dhoundiyal,M(a)

This 0 pA» has been filed by Shri 0, P. Bansal,

Junior Telecom Ufficer, at present under deputation

to Mahanagar Telephone Nigam Ltd.(MTNL) from the

department of Telecommunication, He applied for

Leave Travel Concession(LTC; in the month of Dune,1992.

Though he could not be granted leave, nis wife, his

mother, four sons and one daughter perfor.neo journey

and thereafter he submitted the daim for 1^.17,710/-

on 31.7.92, He is aggrieved that his claim has not

been settled on the ground,that he has not given

correctly the age of his sons and that tuo of his

sons are gainfully employed elseuhere and are not

dependent on him.
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2. This casa uas called in the revised list

but none uas present on behalf of the respondents. I

thereforih proceed to decide this case on the basis of

pleadings and subraissions inada by the learned counsel

for the applicant.

3. In the counter filed by the respondents, it is

averred tnat apart froiii inoorrect mention of ages of

his ^Applicant's; sons/daughter, a report by the

Uigrlance Officer dated 25.6.93 shous that his too

sons are engaged in business and they cannot be

treated as dependent on the applicant.

4. The learned counsel for the applicant has

produced a copy of the Ration Card in order to shou

that all his family members are living together uith

him. She has also draun my..attention to O.o.T.'s

letter No.22/5/a8-PAT, dated 27.4.1988 which

mentions that Government of India's Oeci sion No.(i;
under SR.2^8; provides the term 'Children'̂ n the family)
includaa major aina, married daughters etc., ao long
they are residing uith and are uholly dependent upon
the parents.

5. in this daee. OeCore reaching the donciusion
that the too sons of the appiidant are not dependent
on. hrm, an opportunity should have been given td the
applicant to clarify the matter.
b. The respondents have mentioned in the counter

" to the gigi w,Hapartment and the Deputy General f. „ •
>' eneral i^anagar,,p; for

investigation and the claim of the apor
"ould be finally settled after the ' "
the basis of 1 ""oatigation onof investigation report.
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7, Jhile the respondents are free to continue

uith the investigation, they have to give ah

opportunity to the applicant to clarify the matter.
The claim also has to he finalised expeditiously.
The application is, therefore, disposed of uith

the follouing directions

(i) Tne applicant will he given an opportunity
to file a detailed representation and uill
also he accorded personal hearing before
the authority concerned take-; a final decision
in this case.

This process shall ha completed within a
period of one inonth from the date of
communication of this order.

(ii) If due to any reason, the enquiry is not
finalised within this period, the LTC cl^m
shall he settled on the hasis of a sworn
affidavit to he given hy the applicant to

the effect that |iis sons are in fact

dependent on him.

There will he no order as to costs.

^ /I*
(B. N, flhoundiyal^

Wember


